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PROTOCOL BRINGING UNDER INTERNATIONAL CONTROL DRUGS OUTSIDE

THE SCOPE OF THE CONVENTION OF 13 JULY 1931 FOR LIMITING THE MAINT-

FACTURE AND REGULATING THE DISTRIBUTION OF NARCOTIC DRUGS, AS

AMENDED BY THE PROTOCOL SIGNED AT LAKE SUCCESS ON 11 DECEMBER 1946

The States Parties to the present Pro ol,

CONSIDERING that the progress of modern
pharmacology and chemistry has resulted in the
discovery of drugs, particularly synthetic drugs,
capable of producing addiction, but not covered
by the Convention of 13 July 1931 for Limiting
the Manufacture and Regulating the Distribution
of Narcotic Drugs, as amended hy the Protocol
signed at Lake Success on 11 December 1946,

Convention and to place these drugs, including
their preparations and compounds containing
these drugs, under control in order to limit hy
international agreement their manufacture to the
world's legitimate requirements for medical and
scientific purposes and to regulate their distrihu-

REAI the importar of the ersa]
application of this international agreement and of
its earliest possible entry into force.

HAVE RESOLVED to conclude a Protocol for
that purpose and have agreed upon the following

ARTICLE 1

1. Any State Party to the present Protocol
which considers that a drug which is ox may be
used for medical or scientific purposes and to
which the Convention of 13 July 1931 does not
apply, is liable to the same kind of abuse and pro-
ductive of the same kind of harmful effects as the
drugs specified in article 1, paragraph 2, of the
said Convention, shall send a notification to that
effect, with all material information in its posses-
sion, to the Secretary-General of the United

Nations, who shall transmît it immediately to the
other States Parties to the present Protocol, to the
Commission on Narcotic Drugs of the Economic
and Social Council and to the World Health
Organization.

2. If the World Health Organization finds that
the drug in question is capable of producing addic-
tion or of conversion into a product capable of
producing addiction, this Organization shall de-
cide whether the drug shall fall:

( B ) Under the regime laid down in the 1931
Convention for the drugs specified in arti-
cle 1, paragraph 2, group I, of that Con-

(6) Under the regime laid down in the 1931
Convention for the drugs specified in arti-
cle 1, paragraph 2, group II, of that Con-

3. Any decision or Ending in accordance with
the preceding paragraph shall be notified without
delay to the Secretary-General of the United
Nations, who shall transmit it immediately to all
States Members of (he United Nations, to non-
member States Parties to this Protocol, to the
Commission on Narcotic Drugs and the Perma-
nent Centra] Board.

4. Upon receipt of the communications from the
Secretary-General of the United Nations notifying
a decision under paragraph 2 (a) or (b) above,
the Stales Parties to this Protocol shall apply to
the drug in question the appropriate regime laid
down by the 1931 Convention.

The Commission on Narcotic Drugs, upon
receipt of the notification from the Secretary-
General of the United Nations in accordance with



paragraph 1 of article 1 of this Protocol, shall
consider as soon as possible whether the measures
applicable to drugs specified in article 1, para-
graph 2, group I, of the 1931 Convention should
provisionally apply to the drug m question, pend-
ing receipt of the decision or finding of the World
Health Organization, ff the Commission on Nar-
colic Drugs decides that such measures should
provisionally apply, this decision shall be com-
municated without delay by the Secretary-Ceneral
of the United Nations to the States Parties to this
Protocol, the World Health Organization and the
Permanent Central Board. The said measures
shall thereupon be applied provisionally to the
d i i

Any decision or finding taken under article 1
or article 2 of this Protocol may be revised in the
light of further experience, in accordance wilh
the procedure provided in this chapter.

CHAI B II. GE( L PROVI

The present Protocol does not apply to raw
opium, medicinal opium, coca leaf or Indian hemp
as defined in article 1 of the International Con-
vention relating to Dangerous Drugs signed at
Geneva on 19 February 1925, or to prepared
opium as defined in chapter II of the International
Opium Convention signed at The Hague on
23 January 1912.

1. The present Protocol, of which the Chinese,
English, French, Russian and Spanish texts are
equally authentic, shall be open for signature or

acceptance on behalf of any Member of the United
Nations and also of any non-member State to
which an invitation has been addressed by the
Economic and Social Council.

2. Any such State may:

(a) Sign without reservation as to acceptance ;

(6) Sign subject to acceptance and subse-

quently accept ; or

(c) Accept.

Acceptance shall be effected by the deposit of
a formal instrument with the Secretary-General of
the United Nations.

The present Protocol shall come into force upon
the expiration of thirty days following the day on
which twenty-five or more States have signed it
without reservation, or accepted it in accordance
with article 5, provided lhat such States shall in-
clude five of the following: China, Czechoslovakia,
France, Netherlands, Poland, Switzerland, Tur-
key, United Kingdom, Union of Soviet Socialist
Republics, United States of America, Yugoslavia.

A State which has signed without reservation as
to acceptance, or accepted pursuant to article 5,
shall become a Party to this Protocol upon its
entry inta force or upon the expiration of thirty
days following the date of such signature or
acceptance, if executed after its entry into force.

ARTI E 8

Any State may, at the time of signature or the
deposit of its formal instrument of acceptance or
at any time thereafter, declare by notification ad-
dressed to the Secretary-General of the United
Nations that the present Protocol shall extend to
all or any of the territories for which it has inter-
national responsibility, and this Protocol shall
extend to the territory or territories named in the
notification as from the thirtieth day afar the date
of receipt of this notification by the Secretary-
General of the United Nations.

ARTICLE 9

After the expiration of five years from the date
of the coming into force of the present Protocol,
any State Party to the present Protocol may, on its



own behalf or on behalf of any of the territories for
which it has international responsibility, de-
nounce lliis Protocol by an instrument in wntin"
deposited with the Secretary-General of the
United Nations.

The denunciation, if received by the Secretary-
General on or before the first day of July in any
year, shall take effect on the first day of January
in ihe succeeding year,'and, if received after the
first day of July, shall take effect as if it had been
received on or before the first day of July in the
succeeding year.

ARTI G 10

The Secretary-General of the United Nations
shall notify all Members of the United Nations and
non-member States referred 10 in articles 5 and 6
of all signatures and acceptances received in
accordance with these articles, and of all notifica-
iions received in accordance with articles 8 and 9.

In accordance with Article 102 of the Charter
of the United Nations, the present Protocol shall
be registered by the Secretary-General of the
United Nations on the date of its comme into

IN FAITH WHEREOF the undersigned, duly
authorized, have signed the present Protocol on
behalf of their respective Governments.

DONE at Paris this nineteenth day of November
one thousand nine hundred and forty-eight, in a
single copy, which shall remain deposited in the
archives of the United Nations, and certified true
copies of which shall be delivered to all the Mem-
bers of the United Nations and to the non-member
States referred to in articles 5 and 6,
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PROTOCOLE PLAÇANT SOUS CONTROLE INTERNATIONAL CERTAINES

DROGUES NON VISEES PAR LA CONVENTION DU 13 JUILLET 1931 POUR

LIMITER LA FABRICATION ET REGLEMENTER LA DISTRIBUTION DES STUPE-

FIANTS, AMENDEE PAR LE PROTOCOLE SIGNE A LAKE SUCCESS LE

11 DECEMBRE 1946

Les Etais parties i

i det la pharmacologie mode
la découverte de drogues, notamment de drogues
synthétiques, susceptibles d'engendrer la toxico-
manie, mois non visées par la Convention du 13
juillet 1931 pour limiter la fabrication et régle-
menter la distribution des stupéfiants, amendée
par le Protocole signé à Lake Success le 11 dé-
cembre 1946,

DÉSIRANT compléter les dispositions de cette
Convention et placer sous contrôle tant ces
drogues que les préparations qui en sont faites et
les mélanges qui en contiennent de façon à limiter
par voie d'accord international leur fabrication
aux besoins légitimes du monde pour les usages
médicaux et scientifiques et réglementer leur
distribution,

CONVATNCUS de l'importance qu'il y a à ce que
:•• ' . i ' • i i !• i ' f , . i ' i ; • • . .• i , . , , . ' i i i

appliqué el enlre en ligueur le plus tôt possible,

ONT DECIDE d'établir un Protocole à cet effet et

CHAPITBEI. CONTE&LE

AETICLEPBEMIER

1. Tout Etal partie au présent Protocole, qui
considère qu'une drogue utilisée ou pouvant être
utilisée pour des besoins médicaux ou scienti-
fiques, et à laquelle la Convention du 13 juillet
1931 ne s'applique pas, est susœptible de provo-
quer des abus du même genre et de produire des
effets de nature aussi nuisibles que les drogues

spécifiées à l'article premier, paragraphe 2, de
ladite Convention, en avisera le Secrétaire général
de l'Organisation des Nations Unies, en lui trans-
mettant tous les renseignernenls documentaires
dont il dispose; le Secrétaire général communi-
quera immédiatement cette notification et les
renseignements transmis aux autres t-tals parties
au présent Protocole, ainsi qu'à la Commission
des stupéfiants du Conseil économique et social et
à l'Organisation mondiale de la santé.

2. Si l'Organisation mondiale de la santé
constate que la drogue en question est susceptible
d'engendrer la toxicomanie ou d'être transformée
en un produit susceptible d'engendrer la toxî-
comanie, elle indiquera si l'on doit appliquer à
cette drogue:

a) LerégimeétabliparlaConventiondel^l
pour les drogues spécifiées à l'article
premier, paragraphe 2, groupe I, de cette

b) Le régime étabu par la Convention de 1931
pour les drogues spécifiées à l'article
premier, paragraphe 2, groupe II, de cette
Convention.

3. Toutes conclusions ou autres décisions prises
conformément au paragraphe précédent seront
portées sans délai à la connaissance du Secrétaire
général de l'Organisation des Nations Unie3T qui
les communiquera immédiatement à tous les
Etats Membres de l'Organisation des Nations
Unies et aux Etats non membres parties à ce

la Commission des stupé-Protocole, ainsi qu
fiants et au Comité ntral perm ent.

4. Dès réception de la communication du
Secrétaire général de l'Organisation des Nations
Unies notifiant une décision prise en vertu du
paragraphe 2, alinéas o) ou 6) ci-dessus, les Etats



parties à ce Protocole appliqueront à la drogue en
question le régime approprié établi par la Con-
vention de 1931.

ASTICLE 2

La Commission des stupéfiants, à réception de
la notification du Secrétaire général de S'Organisa-
lion des Nations Unies, communiquée en vertu du
paragraphe 1 de l'article premier du présent
Protocole, examinera aussitôt que possible si tes
mesures applicables aux drogues comprises dans
l'article premier, paragraphe 2, groupe I, de
la Convention de 1931 doivent s'appliquer
provisoirement à la drogue en question, en
attendant la réception des conclusions del'Organi-
sation mondiale de la santé sur ladite drogue. Si
la Commission des stupéfiants décide que de telles
mesures doivent être appliquées provisoirement,
cette décision sera communiquée sans délai par le
Secrétaire général de l'Organisation des Nations
Unies aux Etats parties au présent Protocole, à
l'Organisation mondiaîe de la santé et au Comité

appliquées provisoirement à !a drogue en

Les conclusions et décisions prises en vertu de
l'article premier ou de l'article 2 du présent
Protocole peuvent être modifiées compte tenu de
l'expérience acquise et conformément à la procé-
dure établie dans le présent chapitre.

CHAPITRE II. DISPOSITIONS CÉNERAI,ES

Le présent Protocole n'est pas applicable à
l'opium brut, à l'opium médicinal, à la feuille de
coca ou au chanvre indien, tels qu'ils sont définis
à l'article premier de la Convention internationale
concernant les drogues nuisibles, signée à Genève
le 19 février 1925, non plus qu'à l'opium préparé,
tel qu'il est défini au chapitre II de la Convention
internationale de l'opium signée à La Haye le
23 janvier 1912.

AHTICLE 5

1. Le présent Protocole, dont les textes anglais,
chinois, espagnol, français et russe font également
foi, restera ouvert à la signature ou à l'acceptation
de tous les Membres des Nations Unies et de tous
les Etats non membres auxquels une invitation
aura été adressée i cet effet par le Conseil écono-

2. Chacun des Etats pourra:

a) signer sans reserve concernant 1 accepta-

6) Signer sous (éserve d'acceptation et ac-
cepter ultérieurement; ou

c) Accepter.

instrument d'acceptation aura été déposé entre
les mains du Secrétaire général de l'Organisation
des Nations Unies,

ARTICLE 6

Le présent Protocole entrera en vigueur après
l'expiration d'un délai de trente jours à compter
du jour où il aura été signé sans réserve ou accepté
comme il est prévu à l'article 5 par un minimum
de vingt-cinq Etats comprenant cinq des Etats
suivants: Chine, Etats-Unis d'Amérique, France,
Pays-Bas, Pologne, Royaume-Uni, Suisse, Tchéco-
slovaquie, Turquie, Union des Républiques so-
cialistes soviétiques, Yougoslavie.

ARTICLE 7

Tout Etat qui aura signé sans réserve cancer-

est prévu à l'article 5, sera considéré comme partie

â ce Protocole dès son entrée en vigueur ou à

l'expiration des trente jours suivant la date de

cette signature ou de cette acceptation à condition

que le Protocole soit alors entré en vigueur.

Tout Etat, lors de la signature ou du dépôt de

porte quelle dale ultérieure, peut déclarer, par



une notification adressée au Secrétaire général de
l'Organisation des Nations Unies, que le champ
d'application du présenl Prolocole s'étend à touï
ou partie de terriloires qu'il représente sur le plan
international, et le présent Protocole s'appliquera
au territoire ou aux territoires mentionnés dans la
notification à dater du trentième jour après récep-
tion de cette notification par le Secrétaire général
de l'Organisation des Nations Unies.

ABTJCLB 9

A l'expiration d'un délai de cinq ans à partir de
l'entrée en vigueur du présenl Protocole, lout Etat
partie au présent Protocole peut, en son propre
nom, ou au nom de tel ou tels des territoires qu'il
représente sur le plan international, dénoncer ce
Protocole par un instrument écrit déposé auprès
du Secrétaire général de l'Organisation des
Nations Unies.

Cette dénonciation, si elle est reçue par le
Secrétaire généra! le 1er juillet d'une année
quelconque ou antérieurement a cette dale,
prendra effet le 1er janvier de l'année suivante, et,
si elle es! reçue après le 1er juillet, elle prendra
effet comme si elle avait été reçue le 1er juillet de
l'année suivante ou antérieurement à cette date.

Le Secrétaire général de l'Organisation des
Nations Unies notifiera à tous les Membres des
Nations Unaes et aux Etats non membres men-
lionnes au.
: • pfiihrn

U les aviset
termes des

: articles 5 et 6 t>

articles 8 et 9.

s les signature!
de ces article!

étions reçues s

ARTICLE H

Conformément à l'Article 102 de la Charte des
Nations Unies, le présent Protocole sera enregistré
par le Secrétaire général de l'Organisation des
Nations Unies à la date de son entrée en vigueur.

EN FOI DE QUOI, les soussignés, dûment autori-
sés, ont signé le présent Protocole au nom de ieurs
(jouvernements respectifs.

FAIT à Paris, le 19 novembre mil neuf cent qua-
rante-huit* en un seul exemplaire qui sera depose
dans tes archives de l'Organisation des Nations
Unies et dont les copies certifiées conformes se-
ront remises à lous les Elats Membres des Nations

articles 5 et 6.
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nPOTOKOJI
PACnPOCTPAHfllOmMPI IIEHiAVHAPOAHblH KOHTPOJIb

HA JlEKAPCTBEHHblE 6E[D,ECTBA, HE nOAnAAAKHUKE

nOA AEHCTBUE KOHBEHUMM OT 13 MHiJItl 1931 TOAA

OB OrPAHMHEHHM nPOH3BOACTBA

H I'Ery/IMPOBAHHM PACnPEflE/ltHHil HAPKOTUHECHMX CPEACTB,

C H3MEHEHMSMH, BHECEHHblMH B HErO nPOTOKIMlOM,

nOAMHCAHHbIB B IIEHB COKCEG 11 AEKABPfl 1946 rOAA





IIPOTOKOJI, PACnPOCTPAHHIOIUHfl MEK^TIAI'O^HLTH KOIITPO.Ib HA .1EKAPCTBEH-

HHE BEmECTBA, HE nO^ILUAIOIEIiB 110,3 ^EflCTBHE KOHBEHHHH OT 13 HKUia

1931 TOM OB OrPAHOTEHHH HP0H3B0flCrBA H PETTJ1HPOBAHÏÏH PACIIPE.HEjTEHHa

X CPE£CTB, C H3MEHEHH3MH, BHECEHHHMH B HEro HPOTOKOJIOM,

jnjHCAHHHM B JIEHK COKCEC 11 jlEKAEPfl 1946 TO^A

IIPHHHMAa BO BHHMAHHE, <TTO ycnera
cOBp&MBHHOH (fkapMaKo.iorHH B THHITH npaaejiH K

OTKptJTHIO nOBbli ^CKapCTBeHHUS fteOieCTBT OCO-

cnocoCHHï BUSMBaïi, HapKOMaHHHj,

siteaeHHHMB, BHeceHHiiiME a Hee I I
, iroOTBcaHHWii B JJefiK CoKcec 11 a
6

e c ^ a BeeuapHaa opraHH3auaH

a npHXOAHT K saKJno'ieBnio, HTO

r .](-E:;ipfrBenHoe BeuiocTEO cno-

nposyKT, CHOOTOHIJH BHSHBSFE

H opraminBijHa pemaeT,

n 1 (rpynua T) 3TOH KOH-

(OKOJI F AoroBopHjmcb o HHKecje^yiom

PJTARA 1 — KOHTPO Jlh

CTATbai

1. JboSoe rocysapcTEO,
II

e.iefinHa KOTOJIOC Hep;ifri|M!n:i;iHneT-
X KoHBemura 01 13 mojis 1931 r., uo-
aTt TB ate B.myDOTpefijrerraH B HMerb TO

. -P» Opram
Iaii.)iM, i:uropufl TOOTS
i
1
) IN i . iTBùu- 'ueuaM Of

apOTOKOJl, " - - "
aaa a He

ueErpajitsoMY KoiaiTery no onByny.

4. Ho aojiy'
OprafflraauHH (
gnpy-\mj nmnnTTTTC o pemeHHHj HpHHiTTOM Ha OCEO-

cvjapcTBa-yiacTiiiiKH mora npnioKOja apaue -
BawT K aaHHOMy jeKapemeHHUMy semeciBy co-

nnefl 1931 r o f l a . ^ ^

CTATBH2

Ho no^yieHEiH OT TeHepajmHoro CeKpeiapa

nynKTy 1 CTaTi.B 1 nauxonmero HpoTOKOJia yBfi--
jOMJiCHim, KoMHcena uo HapBOTH'ietKi™ cpej;-



uepu, jrpauessenbie K .leiiiipcTBeiiHHM aeme-
CTBaM, yKaaaHïruu B nyHirre 2 cTartn 1 (rpynna I)

"ceMHpHDS opraHiiaauHB 3npaBooxpaHeHD» ee

CTnaM-yiacTHEitaM nacTosimero IIpOTOKo.ia. Bce-
MiipHon opranïïsauHE 3apaE003paH0nnH H IIOGTO-
SHHOMY nçHTpajiLnoîjy KOMnTfry no onnyuy, no-

Houy jieiiapcTBeinioMy aemecTBJ Ha BpeueHSOM

CTATbf l3

Jhnôoe pemeHne eue

IIpoTOKOJia» Moaer 6brrL nepec^OTpe1

poH, npeaycMOTpeaHOfi B Hacroanjeft

rJIABA H. — OBmHE EOJIOatEHHH

CTATM4

1. HaCTOfllltHH npOTOKO.1!) BHTJIH&CBHfl, Ê
CKHÉ, KHTaficiwfl, pycuKoâ H ifpaHiiyaGiârfl
CTU KOTOpOrO AG>lJflOTC3 pas HO a J LBHill'l T

2. J[»6oe rocyaapcTB

a ) nojumcaTb IIpoTc

"J
opanf

H»

ero6

rucy-[
mft,]

COB«

r»
BOMK

HCaTb iipÛTOKO^T Dûa
• iwil H a Jia-TtHBMljlGi( Qpuml'l 'b 6T0j HJtH

cpnh

HHSTH

oAm
C^m

CO CI
ipOTB
HJCIB

llt-Wf

CEEZ
$paf

'lin. IIporoKo-i.

e npoH3Boam-CH nyTeM

C I A T M 6

ma IIporoKoa Bciyna

IBOP^HTH '•PHHSTHH''
•aTteS 5, jnaauaTbio m

ôyayr ront E3 KHKew
•jiaHaw, Ho.ibma, Coej

JTLHOMT CeKpe-
:i HauHâ.

er B eiLiy no

'K'O GBilcnff^B^
inw H.™ 6o.iee

B qnoJie 3THÏ

oeannenatie H1T3TI,I AaepmtH, Cows

una, ^exocMBaKHfl,

CTATbiî7

iyaapCTBOj nfiTTHT< Liî pi;!1!1 l l [ "

'c n y rxuuL, Typ-
UlBefliiapHa a

)TOKO.I 6es oro-

[IporoKO-ia no ero BCTynjeHHH B cH-
ITGTCHIIH TpHimiiTll afi^ïi CO HhH U0aD
3 npHHBTHtl IIpOTDKOJia, ec.ïH IaKOBb
rrca n o c i e ero BCTynjeHHa B cn,iy.

aapCTBO KGKËT 3aZB
pawHoay Cesperapiu OpraHHsauHH 0

'iro HaoToniuHfi lipoiOKO.i pacnpocTpaHKeTcii Ha
BKÈ reppnTopua, n,m .•uoêtro aa Tepparopaâ,
3a BOTopwe OHO Hecer MeœAynapoaayio OTBei-

TOKOJi p a c n p o c T p a J w e r u i Ha j e s3aHHy» B y s e -

^ou-ierani TeppnTopoH) H-ra TeppHn
'' rr'jmriU'i''rr'ru |HH fi» ,!,̂ r̂ in iv'1 •"

UBii 0&i,eanHeaiibix

^rrll ,IÊT CO aHJi Bcryn.ieEiHsi H
JIpoTOKOJia, JIKIÔOG rocy^ap-

1 i.-.-i.'̂ i--|-i.i llpi?nJK;O,ia UOSÊTT OT

aa KOTopyiD OHO H^CCT uesayHLipoanyH) orneT-
cTBeHHncn., aeaoHCHpuBan. HacToamjiH nporoKO.i
livrât [ijUMi'-raBJieHna nncbMemioro aKTa, c^iEa-
euoro sa xpaiiiimir ri'EfC|)ii-!i.noMy CeKpeTapio
0praHH3a O & t e i H a â



g noJiyiaenyi FeHepamatiu

M B y^OCTOBEPEHHE 1ET0,

LTATbH 10 HOM016HH cooraeTCTByiammifl n p a p "

FeHepajitHLifi C e s p e r a p i OpraHH3auiia 0 6 i - noflimc:

ê HHCHIlhCt HaUBfi CTUBUT B HaBeCTHOCTfc Bcex
qjieBOB 0praHH3amm OSbeAJiEeHHbiï Hauafi H COCK
rocywp* iiiii, a e c o c i o a i n u e 4JieHaMH 0 p r a a n 3 a - H o a o p a M e o m a T u c n i a f l e B n n , c û T c o p o K

nan H yKa3aHHue B c i a T t a ï 5 a 6, OTHOOH- roaa B O^HOM SKacMmuipe, &mXWfatiSI
" i'.I I.Hii bL'tï HKTOH 0 HOJCniCaHHH HUB npHHS— H6FQTH B apXQBaX OpfdHHSailBH 06ï»&i!
TBH IIpOTOKO-Ta, mwrylfiHHUÏ B COOTBt!TCTBîffl Hai^fiT npHHBM aaBGpeBHbie KOUTÏH î

TTPfTT. HÛJIYHeHHIJX B COOTBCICTBEH CO CTSTbB- GAHBeHHhlX H^llHft Tl rOGVfla&CTBaM, "P W
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PROTOCOLO

QUE SOMETE A FISCALIZACION EVTERNACIONAL
ŒRTAS DROGAS NO COMPRENDIDAS

EN EL CONVENIO DEL 13 DE JULIO DE 1931
PARA LMITAR LA FABRICACION Y REGLAMENTAR

LA DISTRIBUCION DE LOS ESTUPEFACIENTES,
MODDTCADO POR EL PROTOCOLO

FIRMADO EN LAKE SUCCESS EL 11 DE DICIEMBRE DE 1946

NACIONES UNIDAS





P R O T O C O L O QUE SOMETE A FISCALIZACION INTERNACIONAL CIEBTAS

DROGAS NO COMPRENDIDAS EN EL CONVENIO DEL 13 DE JULIO DE 1931

PARA LIMITAR LA FABRICACION Y RECLAMENTAR LA DISTRIBUCION DE LOS

ESTUPEFACIENTES, MODIFICADO POR EL PROTOCOLO FIRMADO EN LAKE

SUCCESS EL 11 DE DICIEMBRE DE 1946

Los Estados parti el pre

CONSIDERANDO que los progresos de ]a quimica
y de la farmacologîa modernas han dado por
resultado el descubrimiento de drogas, especial-
mente de drogas sintéticas, que pueden originar
l < ; \ i i ' r i ] T ] . i " i i . i i i | T

L
 n o i " - i . i i ! <

L |
n ( ] p r e n d i d a s e n e l

Convenio del 13 de julio de 1931 para limiter la
falricaciôn y reglamentar la distribua on de los
estupefacientes, modificado por el Protocolo
firmado en Lake Success el 11 de diciembre de
1946,

DESEÀNDO complétai las disposiciones de ese
Convenio y someter a fiscalizaeiôn tanto dichas
drogas como los preparados y compuestos que las
contengan, con objeto de limitar, por vïa de
acuerdo intemacional, su fabrïeaciôn a las legîti-
mas necesidades médicas y cientificas mundiales
y reglamentar su dislnbuclôn.

toda la informaniôn documenlal de que disponga,
una notificaciôn al efecto al Secretano General de
las Naciones Unidas, quien la comunicara inme-
diatamente a los demâs Eslados partes en el
présente Protocole, a la Comisidn de Estupefa-
eientes del Consejo Econoraico y Social y a la
Organizaciôn Mundial de la Salud.

2. Si la Organizaciôn Mundial de h Salud
comprueba que la droga de que se traie puede
originar toxicomania o ser transiormada en un
producto que puede orïginar toxicomania» dieba
Organtzacion uemdira si tal finira sfrii -•! *ri i-'1 !• i LÎ .

CONVE CIDOS de la i

vigor lo mas

mportancia de la aplicaci

pronto posihle,

uir un Protoeoloy
s disposiciones:

ABTI'C

1. Todo Estado parte e:
que £(""•"''••'— J "

rotocolo,
utilizable

. Todo Estado parte en el présente
considère que una droga utilizada o utilizable

aplicable el Convenio del 13 'de julio de 1931,
puede originar ahu5o= y efectos nocivos anâlogos a
los de las drogas especificadas en el parrafo 2 del
artïculo I ° de diebo Convenio, enviarâ, junto con

a) al régimen establecido por el Convenio de
1931 para las drogas especincadas en eî
grupo I del pirrafo 2 del artîculo 1° de
dichn Convenio; o

b*) ai régimen establecido por el Convenio de
1931 para las drogas especificadas en el
grupo II del pirrafo 2 del artïculo 1° de
dicho Convenio.

3. Toda decision o conclusion a que se haya
llegado conforme al pârrafo précédente sera
notificada sin demora al Secretario General de las
Naciones Unidas, quien la comunicara inmediala-
mente a todos los Estados Miembros de las
Naciones Unidas, a los Estados no miembros que
^ean narlps en el présente Protocolo, a la Comision
de Estupefacientes y al Comité Central Perma-

4. En cuanto hayan recibido la comunicaciôn
del Secretario General de las Naciones Unidas en
que notifique una decision tomada en vîrtud del
incîso a) o &) del pârrafo 2 précédente, îos
Eslados partes en el présente Protocolo aplicarân
a la droga de que se traie el régimen correspon-
diente dispueslo por el Convenio de 1931.



ARTÎCULO 2

La Comisién de Eatupefacienles, en cuanto
reciba la notification del Secreiario General de las
Naciones Unidas, comunicada en virtud delpàrraf o
1 del artîculo 1 de este Prolocolo, exaimnarâ, lo
mas pronto pŒiblp CJ las uuffii j j ^ ^rilir .i l'ii"- L; LJ ï
tlrogas especificadas en el grupo I del pârrafo 2
del artîculo 1° del Convenio de 1931 deben apli-
carse provisionalmente a la droga de que se trate,
en espéra de la decision o conclusion de la Organi-
zation Mundial de la Salud respecto de tal droga.
Si la Ccmision de Estupefacientes decide que tales
medidas deben ser aplicadas provisional mente, el
Secretario General de las Naciones Unidas

partes en el pn]c<T. ir )• i 'it<;< IH;.. A .A OI J •; n/.n LÛ'I
Mundial de la Salud y al Comité Central Perma-
nente. Dichas medidas serin entonces aplicadas
p ravis ionalmente a la droga de que se trate.

ABTICULO 3

llegado en virtud del artîculo 1 o del articulo 2
del présente Prolocolo, podrâ ser modincada,
tfiniendo en fiK"!i '.' i -jx j IĤ  I'H-1 i '• -L -L :ii'iuinda y con-
forme al procedimiento establecido en el présente

CÀPITULO II. DISPOSICIOUES GÉNÉRALES

ABTICULO 4,

El présente Protocolo no se aplica al opio en
bruto, al opio medicinal, a la hoja de coca, ni al
canamo inuio, se^un se dennen en ei ârticulo i
del Convenio Tntemacional sobre diogaa heroïcas
firmado en Ginebra el 19 de febtero de 1925, ni
al opio preparado, segûn se define en el capitulo
I del Convenio Intemacional del Upio, hnnano

en La Haya el 23 de enero de 1912.

1. El présente Protocolo, cuyos textos en chino,
espanol, francés, inglés y ruso aon igualmente
auténticos, quedara abicrto a la Erma o aceptaciûii
de todos los Miembros de las Nacioneg Unidaa y

de todoslosEstadosnomiembrosafoscuaJeshaya
dirigido una invitacion al efeeto el Consejo Eto-
nomico y Social

2. Cada uno de dichos Estados podrâ:

a) firmarsin réserva respecto a ta aceptaciôn;

b) firmar con réserva respecto a la aceptaciôn
l i tyaceptar ulter

«pt .r .

p
ente; o

La aceptaciôn se efectuara median le el deposito

tario General de las Naciones Unidas.

ARTÎCULO 6

El présente Protocolo entrarâ en vigor treinta
dîas después de la fecha en que lo hayan firmado
sin réserva, o aceptado con arreglo al artîculo 5,
veinlicinco o mas Estados, debîendo figurai entre
ellos cinco de los siguientes: Checoeslovaquia,
Cli îiia, Estados Unidos de America, Francia,
Pafses Bajos, Polonia, Reino Unido, Suiza,
Turquia, Union de Republican Socialistas Soviéti-
cas y Yugoeslavia.

Todo Estado podrâ, en el acto de la firma, o al
efectuar el depôsito de su instrumento de acepta-
ciân en debida forma, o en cualquier fecha ulterior,
déclarai", mediante notificacion dirigida al Secre-
tario General de las Naciones Unidas, que el
présente Protocolo se aplicard a todos o a cual-
quiera de los territorios de cuyas relaciones ex-
teriores sea responsable; yel présente Protocolo se
aplicarâ al tenïtorio o territorios mencionados en
la notifJcacion, a partir de treinta dfas despuéa de



ïa fecha en que ei Secrelario Genera! de las
Naczones Unidas haya recibido dicha notificaciân.

AHTJCULO 9

A la expir&ciôn de un plazo de cinco aïios a
partir de la fecha de entrada en vigor del présente
Protocolo, todo Esîado parle en el mismo podra,
en su propio nombre o en represeniacion de
cualquiera de )os territories de cuyas relaciorces
e*teriores sea responsable, denunciarlo mediatite
un instrumente escrito deposilado en la Secre-
latîa General de las Naciones Unidas.

Si el Secretario General recibe la denuncia el
1 D de julio o en fecha anterior de cualquïer aûo,
tal denuncia surtirà efecto el 1° de enero del ano
siguiente; y, si se refâbe después del 1° de ju!io,
surtirâ efecto como Sf hui)3era stdo rçcibida el 1°
de julio o en fecba anterior del aiio siguiente.

AKTI'CL I I S

El Secretario General de las Naciones Unidas
notificsrà a todos los Miembros de las Naciones
Unidas y a los Estados no miembros mencionados

i los articulos 5 y 6, lodas las firmas y acepla-
ones recibidas con arreglo a esios articulos, y les

1. L i : • \ • i i : • J ^ L - ! ' • ' ' . ̂  - • • ' • • ! ^ • ^ • ' '

Teglo a los articulos 8 y 9.

Conforme a] Articule 102 de la Carta de las
Naciones Unidas, el présente Protocole sera regis-
trado por el Secrelario General ûe la^ Nariuiirv
Unidas en la fecha de su entrada en vigor.

EN FE BE LO CUAL los infrascritos, debidamente
autorizados para ello, han firmado el présente
Protocoloen nombre de sus respectivos Gobiernos.

HECHO en Paris, el dîa diecinueve de noviem-

50I0 ejcmplar, que quedarà depositado en IQS
archivos de las Naciones Unidas y cuyas copias
cerriflcadas auténticas serân remitidas a todos
los Miembros de las Nac

tieulos 5 y 6.
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Assistant Secretary-General in charge of Che Legal Department.
Secretaire gérerai adjoinl chargé du Département juridique.
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